FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

GCA MARKETING PRIVATE LIMITED OPERATING IN MULTI LEVEL
MARKETING OF AYURVEDIC HERBS (AS PER MOA)

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor along with G.C.AAMARKETING PRIVATE LIMITED
PAN/ CIN/ LLP No. CIN: U52599PB2005PTC028378
2. | Address of the registered office # F 77CIVIL LINES BATHINDA PUNJAB-
115001
3. | URL of website The Corporate Debtor does not have any
website
4. | Details of place where majority of fixed Not known
assets are located
5. | Installed capacity of main products/ services NA
6. | Quantity and value of main products/ NA
services sold in last financial year
7. | Number of employees/ workmen Nil
8. | Further details including last available| The details can be obtained from the RP by
financial statements (with schedules) of two| mailing to the following id:
years, lists of creditors, relevant dates for| cirp.gcamarketing@gmail.com
subsequent events of the process are
available at:
9. | Eligibility for resolution applicants under The details can be obtained from the RP by
section 25(2)(h) of the Code is available at: | mailing to the following id:
cirp.gcamarketing@gmail.com
10.| Last date for receipt of expression of interest 02-09-2023
11.| Date of issue of provisional list of 12-09-2023
prospective resolution applicants
12.| Last date for submission of objections to 17-09-2023
provisional list
13.| Process email id to submit EOI cirp.gcamarketing@gmail.com

Resolution Professional

G.C.A. Marketing Private Limited
IBBI Regd. No. IBBI/IPA-002/IP-N00088/2017-18/10229
Correspondence Address: 302, 3t Floor, R.G. Trade Tower,
Netaji Subhash Palace, Pitampura, Delhi-110034
E-mail: cirp.gcamarketing@gmail.com; harishtaneja78@gmail.com

Date: 17.08.2023
Place: New Delhi
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FINANCIAL EXPRESS

FRIDAY, AUGUST 18, 2023

Form No. 3 [See Regulation-15(1){a)]/16({3)
DEETS RECOVERY TRIBEUNAL CHANDIGARH (DRT 2)

15t Floor, SC0 33-34-35 Sector-1TA, Chandigarh
iAdditional space allotted on 3rd & 4th Floor also)
Case No.: OA/M143/2021
Summons under sub-section (4) of section 19 of the Acl, read with sub-rule
(2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1983,
KOTAK MAHINDRA BANK LIMITED Exh. No. 18502

]
To. AJIT SINGH

(1} Ajit Singh Son of Mr. Jaswant Singh F/o H. Mo, 521 Village Famsra Tehsil Abohar
Ferozpur Punjab- 132116
(2) Mr. Udai Singh Neol 5o Mr. Ajeet Singh Rio H. No. 521 Village Ramsra Tehsil Abohar
And District Ferozpur Punjab
(3} Mr. Jasvat Singh S/o Ganesa Ram Rio H. No. 521 Village Ramsra Tehsil Abohar
Ferozpur Funjab
(4) Mrs. Sumitra Wio Mr. Ajit Singh Rio H. No. 521 Village Ramsra Tehsil Abohar And
District Ferozpur Punizb

SUMMONS

Whereas, OAM14372021 was listed before Hon'ble Presiding Officer! Registrar on

15.05.2023.

WHEREAS this Hon'ble Tribunal is plesssd o issue summons’ Molice on the said

Application under section 13i4) of the Act, (O4) filed against you for recovery of debts of

Rs. 20526178.28 (apphcation along with copies of documents elc. annexed)

In accordance with sub-section (4) of section 19.of the Act vou, the defendants are diracied

a5 under:-

(i) Te show cause within thirty days of the service of summaons as 1o why relief prayed for

shoukd not be granted;

(il) To disclose particulars of properties or assels ofher than properties and assets specified

by the applicani under Serial Wo. 3Aofthe originad application;

(iil) *You are restrained from dealing with or disposing of secured assels or such other

assets and properiies disclozed under serial number 3A.of the original application, pending

hearing and dispasal of the application for attachment of propedias;

(v} You shall not transfer by way of sale, lease or otherwise, exceptin the ardinary course of

hig business any of the assets over which sacurily interast is created andlar olher assels

and properies specified or disclosed under semal numiber 3A of the oniginal appficalion

without the prior approval of the Tribunal;

{v} Youshall beliable to account for the sale proceeds realized by =ale of secured assefz or

other assets & properties in the ordinary course of business and deposit such sale

proceeds in the account maintained with the bank or financial mstitutions halding security

interest over such assets.

You are atso directed to fie the wrtten statement with a copy thereof furnished o fhe

applicant and to appear before Registrar on 26.09.2023 at 10:30 A.M. failing which the

application shall b heand and decided in your absancs,

Given under my hand and the seal of this Tribunal on this date: 13,06,2023.
Signature of the Officer Authorised to issue summons

Forrm No. 3 [Ses Regulation-15 (1)(a)] ! 16(3)

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

15t Floor SC0 33-34-35 Sector-17T A, Chandigarh (Additional
Space allotted on 3rd & 4th Floor alsa)
Case Mo.: QAS267/2023
Summens under sub-section (4) of section 19 of the Act, read with
sub-rule {24) of rule 5 of the Debt Recovery Tribunal (Procedura)
Rules, 1993,

INDIAN OVERSEAS BANK Exh. Mo 19776

V5
ALPAMNA BHARDWA.
Ta,
(1hALPANS BHARDUWAS
OfiSH0- SANDEERF THAKLR
SMT. ALPARA BHARDWA WIFE OF SHRI SANDEEP THAXLR RESIDENT OF C-
EE, IND FLOOR, NEAR RAM MANDIR, JAMAKPURI, NEW DELHI-110058, IND
ADDRESS:- G0 C=2 AREA, KV JANAKPURL WEW DELHI-110058. WEST, DELHI-
123106
Also AL
CIOC-2AREAKY H JANAKPURIMEW DELHI DELHI
(2} 5H SANDEEF THAKLR
S0M OF 5H RAMESHWAR THAKLIR C 3 OF 324 IND FLOOR NEAR RAM
MANDIR JANAKPURI MEW DELHI, DELHI
(3} MIS AVALON PROJECT
THROUGH IT5 AUTHORISED SIGMATORY OFFICE AT PLOT MO 166
GROUMND FLOOR UDYOGE VIHAR PHASE | GURGADN, HARYANA,
Blzo AL
fd SCINDIAHOUSE COMNMNAUGHT PLACE NEW DELHI, DELHI
(4] SH ALY SIMGAL
DIRECTOR M!S, AVALON PROJECTS PLOT NO. 166 GROUND FLOOR
UDY¥iOGE VIHAR PHASE | GURGADM, HARYANA
(515SHVAMEET JIMDAL
CIRECTOR M/s AVALOM PROJECT GRJ DISTRIBUTORS AMD
DEVELOPERS BYT PLOT NO 166 GROUND FLOOR UDYDG VIHAR PHASE
| GURGAOM, HARY AMA
SLUMMONS

WHEREAS, OAZETI20ZY was Bsied balore Hon'bla Presiding DbcenRagisiar on
D/ 0BI2023.

WHEREAS fhis Hon'ble Tribumal is plaased bo issue summons! notice on tha said
Agplication undes section 1904} of the Act, (OA) liled againa wou lor recovery of delbts
of Rs. AT045645(- [application along with copies of docwmants efc. annexad).

In accordance with sub=section (4)of section 19 af the &et, you, the defendants an:
directad ag under:-

(i) o show cause within thirly days of the service of summans as to why relief prayad
lar ahould nol be graniad,

(i) %o disciose particulars of propertsas or essels ather than propertsas and assets
specified by the applicant indes senial nuembar 34 of the arignal applicalion

(i} yau gre restrained fram dealing with or digposing of secured assels ar such ather
asGets and propertas disclosed under sarial nember 38 of the ariging! application
pending hiaring and dispasal al the applicalion for allachman of properiasg

(v} yau shall not transfer by way of sale, lease or otharwise, except In the crdnary
coursa of his busness any of the assels over which sacunty intarest is craatad andi or
glher assels and properies speabed o disclosed under sefial numbser 38
of the original epplication withaul the pricr appraval of the Tribunal;

(] you shall b liable fo accound for the sale proceeds realised by sak of secuned
angels oF other asaets and propedtes in the onrdinany course of business and dapost
such sale procaeds in tha account maintained with the bank or financial institutiors
Pl eling Securily inberest over Such asseks

ou are also directed 1o file the written statameant with & cogy thareaf femished ta the
applicant and 0 appear before Registrar on 30 1172023 at 10;30 A M. failing which
thie apglication shall be heard and decidad in your ahaanoe

Given under my hand and the seal of this Tribunal on this date: 16/08/2023.

Signature of the Officer Authorized to ssue summons

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
GCA MARKETING PRIVATE LIMITED OPERATING IN MULTI
LEVEL MARKETING OF AYURVEDIC HERES (AS PER MOA)

{Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
| {Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor  G,C.A. MARKETING PRIVATE LIMITED
along with PANICINILLP No. | CIN: U52509P82005PTC028378
Address of the registered office |# F TTCIVIL LINES BATHINDA

| PUNJAB-115001

=
|

3| URL of website | The Corporate Deblor does not have any websits

4.| Details of place where majority

Mot known
of fixed assels are localed '

=

Installed capacity of main MNA
products! services

services sold in lasl fimancial year

7. | Number of employees! workmen | Nil T
8. | Further details including last available! The details can be obtained from the RP
financial siatements (with schedules) | by mailing to the following id:

of two vears, lists of creditors, | cirp.gcamarketing@gmail.com

relevant dales for subsequent evenls

of the process are available at

5. | Eligibility for resolution applicants | The details can be obtained from the RP
under section 25(2)(h) of the | by mailing to the following id:
Code is avalable at  cirp.gcamarketing@gmail.com

{10 Last date for receipt of expression | 02-09-2023

of interest

11| Date of issue of provisional list of | 12-09-2023
prospective resolution applicants

112, Last date for submission of
objections to provisional list

| 17-09-2023

: 1_3 Process email id to submit EOl | cirp.gcamarketing@gmail.com

Drate - 17.08. 2023
Place: Mew Delh

Harish Taneja

Resolution Professional

(5.C.A. Marketing Private Limited

IBBI Regd. No.: IBBIIPA-0OZNP-NOQDEE 201 7-18M1 0229
Correspondence Address: 302, 3rd Floor, R.G. Trade Tower,
Netaji Subhash Palace, Pitampura, Delhi-110034

E-mail: cirp.gcamarketingi@gmail.com; harishtaneja7B@gmail.com

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)
1st Floor SCO 33-34-35 Sector-17A, Chandigarh

(Additional space allotted on 3rd & 4th Floor also)

Form No. 3 [See Regulation-15(1){a)]}/16(3)

Case No.: OA/522/2022

Summons under sub-section (4] of section 19 of the Act, read with sub-
rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993,

CANARA BANK
Vs

To, HOSHIAR SINGH AND ORS.

(1) Hozhiar Singh And ORS.0DAWS/0-5H Karnall Singh Village Uplana Tehsil
Assandh Karnal. karnal, Haryana,

(2] Gulzar Singh S/o Karnail 5ingh Village Uplana Tehsil Assandh Karnal Karnal
Haryana.

[3) Smit Pritarm Baur Wio 5h Karmail 3ingh Village Uplana Tehsil Assandh Earnal
Haryana,

(#) Major Singh S/0 Avtar Singh Village Dera Verna VPO Dacher Tehsil Nissing|

Karnal Haryana,

SUMMONS
WHEREAS, OA/522/2022 was listed before Hon'ble Presiding Officer/Reqgistrar
on 08/08/2023,
WHEREAS this Hon'ble Tribunal is pleased to issue summans/natice on the
said Application under section 1914) of the Act, (OA) filed against you for
recovery of debts of Rs.3625852.94/- (application along with copies of
documents etc. annexed).
Inaccordance with sub-section (4) of section 19 ofthe Act, you, the defendants
are directed as under:-
() to shiow cause within thirty days of the service of summons as to why relief
prayed for should not be granted;
(i) to disclose particulars of properties or assets other than properties and assets
specified by the applicant under serial number 34 of the orlginal application;

Exh. No.: 19751

assets and properties disclosed under serial number 3A of the original application,
pending hearing and disposal of the application forattachment of properties;

iiv) yvou shall nat transfer by way of sale, lease orotherwise, except in the ordinary
course of his business any of the assets over which security interest is created
and/’ or other assets and properties specified or disclosed under seral number
3Aofthe original application without the prior approval of tha Tribunal;

(v} wou shall be liable to account for the sale proceeds realised by sale of secured
assets or other assets and properties in the ordinary course of business and
deposit such sale proceads in the account maintained with the bank or financial
institutions holding security interest over such assets,

You are also directed to file the written statement with a copy thereof fumished
to the applicant and to appear before Registrar on 22/11/2023 at 10:30 A.M.
failing which the application shall be heard and decided in yourabsence,

Given under my hand and the seal of this Tribunal on this date:
16/08/2023.

Signature of the Officer Authorised to issue summons.

€D Kotak

Kotak Mahindra Bank Ltd.

REGISTERED OFFICE: 27, BKC, C-27, G BLOCK, BANDRA KURLA COMPLEX, BANDRA (EAST), MUMBAI - 400051
BRANCH:- 373, G.T. ROAD, NEAR GREEN APPLE HOTEL, FATEHABAD - 125050, HARYANA.

NOTICE UNDER SECTION 13 (2) OF SECURITIZATION AND RECONSTRUCTION OF FINANCIAL

ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 [SARFAESI ACT]
Motice is hereby given that the under menticned borrower(s) Co-Borrowens) guarantorispmortgagors) who have defaulied in the repayment of
principal and interast of the laan facility abltained by them from the Bank and whase [oan accounts have baean classified as Non-Performing Assels (NPA).
The demand notices is issued to them under Section 13{2) of the Securitization & Eeconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 (SARFAESI Act) on thair last known addresses, and as such thay are hereby informed by way af this public natica thraugh publication,

Kumar Regd., Address:
Chowk, QOpp Arya SamajMandir,
Faehabad- 125050,
Kumar (Froprietor cum SREL)

Chowk, Fatehabad-

[Wio Mr. Deepak Raj

Chand (Guarantor cum Mortgagor)

Addraess: Jawahar

WaliGali,
Jawahar

Ram Raj
AgQENCcIes,

Anil Agencies (Guarantor) Through
|it proprietor Mr. Deepak Ra] Regd.

Haryana

Name of Account Description of Properties Mortgaged Date of |Date of Demand| Amount (s) as per
Borrower & Guarantor & Mortgager With Kotak Mahindra Bank Ltd. NPA | Maotice LIS 13(2) demand notice
1. M/s Alokik Traders (Borrower}|PART L:- “All current assels, investment and other|pe oe ag23| 14.08.2023 |RS. 59.48,433/- (Rupees
Through it proprietor Mr. Jitesh|movable fixed assets of the Borrower, including but not |~ e Fifty Nine Lakhs Forty

Jawaharllimited to a delivery vehiclels, other transport vehicles and other accessories |Eight Thousand Four
standing crops/trees and produce thereof and/or there from aver the land,
2 Mr. Jitesh|PART Il: PROPERTY- 1: - Description of Non Agricultural Commercial|Only) as on 31.07.2023
Tibaid Property owned by Smt. Manorama W/o Deepak Raj iR 0
*LAll that piece and parcel of property being Mon Agricultural { Commercial Property|coniraciual rale on ihe
Address: House No. 183, Near Anilly,.q.. t::grnmercialﬁﬁap rnefsuﬁnﬁﬂ X ?gli'l = 300 %q. FL., Property Sr. 244 Pmﬂeﬁ _
Agencies, \Ward No. 7, Jawahar|pssessment No. 08004400160244, Situated at Waka Moja Fateh Chand Market_ [With incidental expenses,
125050, |Near Arya Samaj Mandir, Jawahar Chowk, Fatehabad125050 (Haryana) logether|COSt, charges, efc.

Haryana, 3. Mrs. Manorama Rani|with entire structure standing thereon measuring approximately 11676.5 sq. yards or thereabout together with
(Guarantor]all existing buildings and structures thereon and buildings and structures as may be erected/constructed there
cum Mortgagor) Address: House Mo, |upon any time from/after the date of respective morigages and all additions thereto and all fixtures and
183, Near Anil Agencies, Ward No, 7,|fumiture’s and plant and machinery attached to the earth or permanently faslened to anything attached lo the
Fatehabad- 125050, Haryana, 4. Mr. earth, both present and future owned by 3mt. Manoraman W/o 3h. Deepak Raj. Bounded as under: East:
Deepak Raj Mehta L_;m Sh Eiahadar Property of Anil Kumar son of Fateh Chand, West : Property of Ashok Kumar Son of Kishan Chand, North:
% Street, South: Property of Madan Lal son of IshwarDass.
Together with all fixtures & fithings buildings and structures attached to the earth permanently fastened to
Chowk, anything attached fo the earth, both present & future & all easamentany/mamool rights annexed thereto.
Fatehabad- 125050, Haryana, 5. Mr.|Property No. 2: Description of Non Agricultural Commercial Property owned by Sh Deepak Raj Sio
Pankaj Mehta Guarantor) Address;|Bahader Chand & Smt. Manorama W/o Deepak Raj
Mear Aniljall that piece and parcals of Mon Agriculture Commercial Property Situated at Commercial Shop i.e. Plot No.
Chowlk, El;.ﬁﬂﬁﬁ,g?%. Ward No. 1hl:l Waka, Opposite S.ﬁ.ryadﬁ-amaj Mandir, Fateh Chand Market, Jar-.rahaé T:Si‘élhn::-'l.l.rk;. the;baﬂ
2 ; 125 ogether with entire structure Standing thereon  measunng approxmately 11 2 54, Yards or
Eaiahatae 1osiRu) L innana, B s thereabout together with all fitings, Stucture therein and buildings and sfructures as may be
eracted/consiructed there upon any time from/after the date of respective morigages and all additions thereto
and all fixtures and furniture's and plant and machinery attached to the earth or permanently fastened to
Address: Jawahar Chowk, Opp Aryalanything attached to the sarth, both present and future owned by Sh Deepak Raj S/o Bahadar Chand & Smt,
Samaj Mandir, Fashabad- 125050 |Manorama W/o Deepak Raj. Bounded as under: Towards Morth: GALI, Towards South: Road, Towards East:
M/s Naman Trading Co., Towards Wast: Pantanjli Hospital

Hundred Thirty Three
and further interest at the

aforesaid amount together

sub-section (4) of Section 13 of SARFAESI Act.

The above borrowers and Jor their Co-Borrower(s) guaranions)mortgageon(z) (Wherever applicable) are hereby called vpon to make payment of
outstanding amount within 60 days from the date of publication of this notice, failing which furthar staps will ba taken after expiry of said 60 days undar

Date: 17.08.2023

Place: Fatehabad

Authorized Officer

DEBTS RECOVERY TRIBUNAL CHANDIGARH, (DRT-2)

1st Floor, SCO 33-34-35, Sector 17-A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)
Gase No.: OA/310/2019

summons under Sub-Section (4) of Section 19 of the Act, read with
Sub- rule (2A) of rule 5§ of the Debt Recovery Tribunal (Procedure)

Rules, 1993, Exh. No. 19789
UNION BANK OF INDIA
Vs,
To M/S MUSKAN ENTERPRISES

1. Mis Muskan Enterprise D/'W/S/0- Sh. Charanjit Singh, SCO No
1030-1031, Sector 22-8B , Chandigarh.
2. 5h. Charanjit Singh S/o Sh. Onkar Singh, Rle House No. 10,
Sector 16-A, Chandigarh.

SUMMONS
Whereas OA/410/2019 was listed before Hon'ble Presiding
Officer/Registraron 12.07.2023
Whereas this Hon'ble Tribunal 1s pleased to issue summons/notice
on thia said Application under section 18(4) of the Act, (DA) filed
against you for recovery of debts of Rs. 11,21,791.62 (application
along with copies of documenis elc. annexed)
In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as under -
(i) To show cause within thirty days of the service of summons as to
why relief prayed for should not be granted
(i) To disclose particulars of properties or assets other than
properties and assets specified by the applicant under senal numbear
JA of the ariginal application
(ili) You are restrained from dealing with or disposing of secured
assets or such other assets and properties disclosed under sarial
number 3A of the original application, pending hearing and disposal
of the application for attachmeant of properties
(iv) You shall not transfer by way of sale, lease or otherwise, except in
the ardinary course of his business any of the assets over which
socurity inferest s created and'or other assefs and properties
specified or disclosed under serial number 3A of the original
application without the prior approval ef the Tribunal
(v) You shall be liable to account for the sale proceeds realised by
sale of secured assets or other assets and properties in the ordinary
course of business and deposit such sale proceeds in the account
maintained with the bank or financial insttutions holding secunty
interest over such assals
You are also directed o file the written statement with a copy theraof
furnished to the applicant and o appear bafore Registrar on
31.08.2023 at 10:30 A .M. failing which the application shall be heard
and decided in your absence
Given under my hand and the seal of this Tribunal on this date

16.08.2023.

DEBTS RECOVERY TRIBUNAL, CHANDIGARH, (DRT-2)

1st Floor, SCO 33-34-36, Sector 17-A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

Case No.: 0A/24/2019

Summons under Sub-Section (4) of Section 19 of the Act, read with
Sub- rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure)
Rules, 1993, Exh. No. 19390

ANDHRA BANK VS M/S BM CLOTH HOUSE
To,

1) M/s BM Cloth House DIWIS/0- Babita Mehta & Boutique, through
its Proprietor Sh. Babita Mehta, Shop No. 21, Sadashiv Enclave,
Baltana, Sub Tehsil Zirakpur, District Mohall, Punjab. Sahibzada Ajit
Singh Nagar/ Mahali/ Ajitgarh, Punjab

2} Smt. Babita Mehta Wife of Shri Shankar Mehta Proprietor M/'s BM
Cloth House & Boutique Rio House No. 1, Bharat Enclave, Wadhava
Magar, Baltana, Sub- Tehsil Zirakpur, District Mohali, Punjab.

SUMMONS
Whereas OA/24/2019 was |isted before Hon'ble Presiding
Officer/Registraron 18.07.2023.
Whereas this Hon'ble Tnbunal iz pleased to Issue summons/notice
on the said Application under section 19(4) of the Act, (OA) filed
against you for recovery of debts of Rs. 10,86,176/- (application
along with copies of documents etc. annexed)
In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as under :-
(1) To show cause within thirty days of the service of summons as to
why relief prayed for should not be granted
(i) Te disclose parbiculars of properties or assets other than
properties and assets specified by the applicant under serial number
34 of the original application
(il You are restrained from dealing with or disposing of secured
assets or such other assets and properbes disclosed under senal
number 3A of the original application. pending hearing and disposal
of the application for attachment of properties
(iv) You shall not transfer by way of sale, lease or otherwise, except in
the ordinary course of his business any of the assets over which
security interest s created and/or other assetls and properties
spacified or disclosed under szernal number 3A of the original
application without the prior approval of the Tribunal
(¥) You shall be llable to account for the sale proceeds realised by
sale of secured assets or other assets and properties in the ordinary
course of business and deposit such sale proceeds in the account
maintained with the bank or financial institutions holding security
interest over such assals
You ara also directed o file tha written statemant with a copy theraol
furnished to the applicant and to appoar befors Regisirar on
06.09.2023 at 10:30 A.M. failing which the application shall be heard
and decided in your absence
Given under my hand and the seal of this Tribunal on this date

punjab national bank
e 10g€ther for the better

CIRCLE OFFICE :
FAZILKA

E-AUCTION SALE OF SECURED PROPERTIES
ON 21.09.2023 FROM 02:15
PMTO 04:15 PM

E-AUCTION
SALE NOTICE

STATUTORY 15/30 DAYS (AS APPLICABLE) SALE NOTICE TO GENERAL PUBLIC AND IN PARTICULAR TO THE BORROWER(S), MORTGAGOR(S) AND GUARANTOR(S) UNDER RULE 6(2) & 8(6)
READ WITH RULE 6 & 9 OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002 of SARFAESI ACT

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF MOVABLE/IMMOVABLE PROPERTY/IES

E-Auction Sale Notice for Sale of Movable/immovable Assets under the "Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 read with prevision to Rule 6(2) & 8(6) READ WITH RULE 6 & 9 of the Security Interest (Enforcement) Rule,
2002 MNotice = hereby given to the public in genaral and in particular o the borrower (s), mortgagorsjand Guarantor (s) that the below descrnibaed Movable/immovable property(ies) morigaged/charged to the Secured Creditor, the constructive/ physical (whichever is applicable ) possassion
of which has been taken by the Authorized officer of Punjab National Bank ,Secured Creditor, will be sold on” As is where is”, “As is whatis", and “Whatever there is” on date of Sale, for recovery of amount, as menticned below due to the Punjab National Bank secured Creditor from

below Named bormower(s ) morigagor(s ) and Guaranior (s). A short descnption of the movable/immovable property with known encumbrances, if any. are mentioned as under

1. LAST DATE & TIME FOR SUBMISSION/VERIFICATION OF KYC DOCUMENTS AND EMD (ONLINE) ON PORTAL https://lwww.mstcecommerce.com on or before 20.09.2023 UPTO 02:00 PM
2. DATE AND TIME OF E-AUCTION 21.09.2023 FROM 02.15 PM TO 04.15 PM
3. THE SALE WILL BE DONE THROUGH E-AUCTION PLATFORM PROVIDED AT THE WEBSITE https://www.mstcecommerce.com
4. EMD & KYC WILL BE DONE ONLINE THROUGH PORTAL https://www.mstcecommerce.com

5. MSTC LIMITED-HELP DESK NO. 033-22901004/18001025026/011-41106131 OR 1800-103-5342 or E-Mail at ibapiop@mstcecommerce.com or ibapifin@mstcecommerce.com

6. It is open to the Bank to appoint a representative and to make self-bid and participate in the auction. The E-Auction is being held on AS IS WHERE IS AND AS IS WHAT IS BASIS .
7. Minimum Bid Increment Amount, for Properties of Reserve Price is upto Rs. 100.00 Lakh is Rs. 10,000/- or in muitiple thereof AND for Properties of Reserve Price is above Rs. 100.00 Lakh is Rs. 1 Lakh or in muitiple thereof.

8. Any encumbrances over the property/ies is not known to the Bank/ Secured Creditor.

9. The inspection of the Properties put on auction will be permitted to interested bidders at site on 13.09.2023 & 14.09.2023 between 11:00 AM to 04:00 PM on working days with prior consultation with the branch Manager.
10. The intending Bidders / Purchasers are requested to register on portal https://www.mstcecommerce.com using their mobile number and email-id. Further, they are to upload KYC documents on the
said portal for KYC verification. Once the KYC documents are Varified by e-auction service provider (may take 2-3 working days), then intending Bidders/Purchasers has to deposit the EMD amount using
online mode in his Global EMD Wallet before the e-auction date & time through the portal after generating Challan from https:/lwww.mstcecommerce.com. The registration, Verification of KYC documents

and deposit of EMD in Global Wallet, must be comprised well in advance, before the auction to avoid unwanted situation.

11. The successful Highest Bidder is required to make initial deposit of 25% immediately on the same day or not later than the next working day, of the bid /sale amount after adjusting the
EMD and the balance 75% of the sale price on or before 15th day of sale or within such extended period as agreed upon in writing by bidder and Authorised Officer.
12. The particulars of Secured Assets specified in the schedule here in below have been stated to the best of the information of the Authorised Officer, But the Authorised Officer shall not

be answerable for any error, misstatement or omission in this proclamation.

13. All statutory dues/attendant charges/other dues including registration charges, stamp duty, GST, taxes etc. shall have to be borne by the purchaser.
14. The Authorized Officer or the Bank shall not be responsible for any charge, lien, encumbrances, or any other dues to the Government or anyone else in respect of properties (E-Auctioned)
not known to the bank. The Intending Bidder is advised to make their own independent inquiries regarding the encumbrances on the property including statutory liabilities, arrears of property

tax, electricity dues etc.

15. For detailed terms and conditions of the sale, please refer, www.ibapi.in, https://www.mstcecommerce.com, www.pnbindia.in or contact our officer, Fazilka at Phone No. 01638-500164, or Chief

Manager Sh. Ram Dayal Choudhary, Mob. No. 70733-87222 and Manager Sh. Sahil Munjal, Mob No. 97837-06366, Email Id : csB225@pnb.co.in

Sr. No Date of Notice /s 13(2) m
- o - Type of
Sr.of IP — Uescription of Froperty/ies Demand Amount ) e ?
Proprietor/Director/Partner Earnest Money Deposit e
Property IU Guarantor/Karta/Mortgagor Fossession Date u/s 13(4) b
1. 000100 Abohar Main All Parts and Parcels of the Residential House measuring 14 marlas being 14/814 share of area of measuring 40 kanals 14 marlas comprised 14.03.2023 Rs. 81.97 Lacs
023/251 | T P T TR =1in khasra no, 1584 (40-14) khawat no, J088 khatoni no 4148 1o 41468/2 as per [amaband| year 2005-08 situaled al Kothi No, 88-67, 585 Rs. 7.41.24. 342,57 Symbolic
202 M/'s Faryaad Agro Foods Processing Unit | Calony Sitto Road, Abohar owned by Smi, Shealal Wio Sh. Naveen Babbar Vide Sale Dead No. 5582 Dated 04,12 2008, Bounded by: East Intt. and Charges w.e.l 01-03.2031 Rs. 8.20 Lacs Possession
PUHEMEFAR?.&DH‘l Sheetal Babbar Wo Naveen Babbar Sunita Ram Weal Gurinder ate. Norh: Streel . South: Rameash Rani. 15-06-2023 YiTir
Palvi Babbar Dio Naveen Babbar, Sh. Vinkal Babbar S/o Sh Naveen Babbar
2. 023900-Jalalabad West Resdantial house double storey measuring 5 Marla, measuring 25'x860°-4.5° bounded as East: Baldev Raj, Waest; Streal. Norh, Viesna Rani D5-06-2021 Rs. 41.73 Lacs
] : FEE south: Asa Rani, RTO no. 2988 dated 03-10-201 3 situated at 51. No, 3, Aggarwal Colony, Backside Middha Hospital, Jalalabad Wes! 1562024 Rs. 2621076.01 e Symbolic
2023/252 M's G K Enterprises Punjab in the name of Smt. Amarjeet Kaur W/o Sh. Amrik Singh intt. and Charges woe.l. 01-04-2021 Rs. 4.18 Lacs Possession
PUNBO2I9GKENTER{ Gagandeep Singh S5/D'W/O Parminder Singh, 11-01-2022 ;
Rajinder Singh S/D/W/O Harman Singh, Amarjeet Kaur S/D/W/O Amrik Singh
3. 023900-Jalalabad West Resdantial house doubbs h'.;l!-e:'f'lllu.i'w.l.lrl!l:;5 Marla I1I!:.I'-.||I|I'|l:|;.:'5':l:!:'|ﬂ bounded as East: Straat, Wast Happy Micddha, Marth Bhriola Ram 05-0- 2021 Rs. 19.80 Lacs
E————— . e South; Opan Plol, RTD No. B70 dated 21.05. 1982 situated al Dashmesh Nagar, Backside BDO Ofice, Jalnlabad West 152024, Punjab in Fs 262107601 -

] Symbolic
2023253 | M/s G K Enterprises name of Sh_Rajinder Singh S/o Sh. Hamam Singh indl. and Charpes wal. 01042821 Re 198 Lacs Possession
PUNBO23I9GKENTER2 Gagandeep Singh S/D/W/O Parminder Singh, 11-01-2022 sl
Rajinder Singh S/DIWMO Harman Singh, Amarjeet Kaur S/D/'W/O Amrik Singh

‘_ 134410~5:qu Rascdantal Houss sdmansur |1|J:E'E|' o 45 (a3 T2 Marlas al Housa No. 70 ﬁ.il.||'||1.ﬁ.'.,-|=|1l,|1:,Bq'l'.|.l|:lf';1.||kfr:-.|||.'f|-:.r'||'I,.1-,|Il,-..'.||Hl:u.-qnl FI'-rl'u"i‘[,‘-l.l‘- 13-094131"1 Rs. 28.08 Lacs
(Punjab) in the name of Mr, Rajinder Monga S/o Gurcharan Dass vide Sale Deed Mo, 274 dated 23-04-2008. Bounded:- On tha North by Ra. J018661.77 — Symbolic
2'023!'25‘ HﬂHGA PES-TI:IDEE Vacan! Plol, On the South by F"r::|_-r1r|'.- of Other, On the East by: -Streal, On the West by - Prog ity of Ot intt, and ':l'lﬂf'ﬂﬂ-*l' 01.09-2022 Rs. 2.81 Lacs Possession
PUNB1344MONGAPO1 Rajinder Monga S/o Gurcharan Dass 18-11-2022
Date : 17.08.2023 Place : Fazilka Authorised Officer, Punjab National Bank
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